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SYNOPSIS

That the Present Application Challenges the inaction of state authorities and
State Pollution Control Board in allowing the Respondent No 1 Mahanadi Coal
Ltd causing air pollution due to loading, unloading, transportation of coal
without being covered and operating the Railway sidings without compliance to
the conditions of guideline dated 16/04/2010 for Environmental Management in
Mineral Stack Yards and Railway sidings. Hence the ongoing sidings operated
by Respondent No. 1 is illegal and in violation of Environment Protection Act
1986, Air (Prevention and Control of Pollution) Act 1981 and Water
(Prevention and Control of Pollution) Act 1974 and negates the spirit of
Polluters Pay Principle, Precautionary Principle. It is also violation of
notification dated 21/05/2020 issued by Ministry of Environment Forest and
Climate Change (MoEF & CC) wherein it is clearly mentioned that coal
transportation shall be undertaken through covered railway wagons. Further the
Applicant on many occasions approached the authorities regarding the pollution
caused by the Respondent No. 1 during transportation of coal through railway
without covering the wagons. The uncovered rail wagons are also in violation
of conditions of Environment Clearance and Consent to Operate granted in

respect of coal mines of the Mahanadi Coal Ltd
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22/12/2020

21/01/2021

05/04/2021

28/06/2021

28/09/2021

15/12/2023

28/08/2024
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LIST OF DATES

Guideline for Environmental Management in Mineral Stack
Yards and Railway sidings came into force superseding the
April 2008 guideline.

Complaint filed by Applicant before the IIC, GRPF Talcher,
to take action against the CMD of MCL for not covering
tarpaulin during transportation of coal by road and rail.

Press release by Mahanadi Koyla Thika Shramik Congress.
Complaint filed by District Congress Committee, Angul
before the District Magistrate, Angul.

senior divisional commercial Manager wrote a letter to the
M/s S.K. Placement services granting permission for
covering tarpaulin of coal rakes.

Letter received by Applicant from the Sub-Collector Talcher
to refrain from strike.

Complaint filed by Applicant and others before the DRM
Khordha

Complaint filed before the SDPO, Talcher by the Applicant.

Meeting held at Sub- Collector office Talcher regarding the

problem of tie of tarpaulin cover in coal loaded vehicles.



21/05/2025

30/05/2025

28/07/2025

09/08/2025

01/09/2025

01/09/2025

09/08/2025
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letter received from senior divisional commercial Manager
Khurda Road.

Complaint filed before the Additional District Magistrate,
Talcher by the Applicant.

Complaint filed before the Collector Angul by the Applicant.
Complaint filed before the Chairman State Pollution Control
Board by the Applicant.

Complaint filed before the concerned authorities by the
Applicant and other villagers.

Complaint of the Applicant forwarded by Area Manager ,
Talcher to the Senior Divisional Operations Manager,
Khurda

Complaint filed before the Chief Minister Odisha by the

Applicant.
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

(Under Section 18(1) read with Section 14(1) and 15 of the National Green
Tribunal Act 2010)

Original Application No------- OF 2025/EZ

Raj Kishore Sahoo, S/o- Late Ratnakar Sahoo, aged about 50 years,
At/Po- Ghanta Pada, Talcher, Dist- Angul, Pin- 759103... APPLICANT

Versus

1. Mahanadi Coalfields Limited, Represented through its Chairman-cum-
Managing Director, At/Po- Jagriti Vihar, Burla, Sambalpur-768020,

Odisha, Email- cmd.mcl.cil@coalindia.in

2. State of Odisha represented by Chief Secretary, Government of Odisha,
Lokaseba Bhawan, Bhubaneswar, 751001, Email: csori@nic.in

3. Member Secretary, Odisha State Pollution Control Board,
Unit- VIII, Nilakantha Nagar, Bhubaneswar, Odisha— 751012,
membersecretary@ospcb.org, paribeshl@ospcboard.org

4. District Collector, Angul, At/Po- Collectorate, Angul — 759122, Email-

dm-anqul@nic.in

5. Central Pollution Control Board, represented through it’s Member
Secretary, Paribesh bhawan, CBD-cum- Office complex, East Arjun
Nagar, New Delhi-110032, Email- mscb.cpcb@nic.in

6. East Coast Railway, Represented through its Senior Divisional

Commercial Manager, Khurda Road, At/Po- DRM  office  Complex,
Khurda Road, At/Po- Jatni, Dist- Khurda, Odisha, Pin-752050, Email-
srdcm_kur@Kkur.railnet.gov.in

...RESPONDENTS



mailto:cmd.mcl.cil@coalindia.in
mailto:csori@nic.in
mailto:membersecretary@ospcb.org
mailto:paribesh1@ospcboard.org
mailto:dm-angul@nic.in
mailto:mscb.cpcb@nic.in
mailto:srdcm_kur@kur.railnet.gov.in

2

The addresses of the Applicants are given for the service of notices of this
application.

Name and Address of the Company/Plant : Mahanadi Coalfields
Limited, Represented through its Chairman-cum-Managing Director,
At/Po- Jagriti Vihar, Burla, Sambalpur-768020, Odisha

That the present Application is against the operation of railway sidings by
Respondent No.1 without having valid CTE and CTO from the State
Pollution Control Board and also the pollution caused by the
Respondent NO.1 during transportation of the coal without covering
the rail wagons with tarpaulin.

BRIEF FACTS OF THE CASE:

1. That the Applicant is the resident of Ghanta Pada, Talcher, Dist- Angul,

Odisha wherein the private respondent is operating its railway sidings
without having valid CTE and CTO also during transportation of the
materials the Respondent No.1 is not covering the wagons for which
severe air pollution is caused and the locals are suffering.

It is pertinent to mention here that the Applicant is the president of
Mahanadi Koyla Thika Shramik Congress and on behalf of the
organization along with the members of the organization on various
occasions approached concerned authorities regarding the pollution
caused by the Respondent No.1 during loading and transportation of

coals. However as on date no stringent action has been taken by the
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concerned authorities so as to control the fugitive air pollution caused by
the Respondent No.1, hence the Applicant approached this Hon’ble
Tribunal for redressal of his grievance regarding environmental pollution
caused by the Respondent No.1.

. Talcher coalfield is an important coalfield of the country which is a part
of Mahanadi Coalfields Limited (MCL), fully owned subsidiary of Coal
India Limited a Maharatna company Talcher coalfield of Mahanadi

coalfields Limited (MCL) is expected to produce 125 million tonne of

coal in 2025-26 as against 100 million tonne recorded in the last financial

year. According to Geological Survey of India, the Talcher Coalfield has

reserves of 38.65 billion tonnes, the highest in India. Talcher Coalfield
covers an area of 500 km? (190 sq mi). The coal is of lower grade
containing only about 35 per cent of fixed carbon, 70 per cent volatile
matter and 25 per cent ash content
. That the Respondent No.1 Mahanadi Coal Ltd (MCL) is operating 9
number of Opencast Coalmines project (OCP) in Talcher Area as
follows,

I. Ananta OCP, MCL, Talcher.

ii. Balaram OCP, MCL, Talcher

iii.  Bharatpur OCP, MCL, Talcher

iv. Bhubaneswari OCP, MCL, Talcher

v. Hingula OCP, MCL, Talcher.


https://en.wikipedia.org/wiki/Geological_Survey_of_India
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vi. Jagannath OCP, MCL, Talcher

vii.  Kaniha OCP, MCL, Talcher
viii.  Lingaraj OCP, MCL. Talcher

iIX.  Nandira Colliery OCP, MCL. Talcher

It is pertinent to mention here that all the Railway sidings related to
the above-mentioned coal mines of the Respondent No.1 do not have
Consent To Establish and Consent To Operate from the State
Pollution Control Board as per the 2010 guideline even though the
Coal Mines have been issued Consent to Operate with conditions to
maintain the environment Standards in Railway Siding too.
. That the applicant along with members of the organization and local
villagers on dated 01/09/2025 approached the Area Railway Manager
(herein after referred as ARM), East Coast Railway, Talcher Railway
station regarding the railway wagon carrying/ transporting coal from
MCL without tarpaulin cover causing air pollution. Copy of the
representation dated 01/09/2025 is annexed here unto as ANNEXURE-1.
. The CPCB AQI data on 22/01/2025 described the air quality at
Talcher as very poor in its Air Quality Index (AQI). The AQI value
for Talcher was 312, said the CPCB data and the second most polluted
city in India. It is pertinent to mention here that in order to counter
growing air pollution, a National Clean Action Plan (NCAP) was made

operational in 2018. Under the Plan, all Indian cities have to meet
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National Ambient Air Quality Standards (NAAQS). Cities that do not
meet these Standards are termed non-attainment cities. It is further
submitted that the Central Pollution Control Board (CPCB) has identified
102 non-attainment cities in the country. Six of these cities are in
Odisha including, Talcher, is one of the Non-Attainment City, where the
ambient air quality does not meet NAAQS with respect to PM10 and
PM2.5.

. It is pertinent to mention here that though the Talcher is coming under the
non- attainment cities the state respondent’s as well as the State Pollution
Control Board has not taken any stringent action to mitigate the
continuous air pollution caused by the Respondent No.1 and other
industries also.

It is pertinent to mention here that after receipt of the letter dated
01/09/2025 from the Applicant the ARM East Coast Railway, Talcher
Railway station forwarded the same to the Senior Divisional Operations
Manager, East Coast Railway, Khurda Road to take necessary action,
however as on date no action has been taken by the concerned authorities
to mitigate the air pollution caused by the Respondent No.l during
transportation of coal. Copy of the letter dated 01/09/2025 written by
ARM East Coast Railway, Talcher is annexed here unto as

ANNEXURE-2.
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9. That the Applicant on dated 13/03/2019 made a representation before the
District Collector, Angul regarding the pollution caused during the
transportation of coal through heavy vehicles. Further the applicant
through his representation stated that for tarpaulin covering , Three
Rupees have been allotted per ton of coal but no such tarpaulin is covered
and the fund meant for the same is being siphoned amounting to a huge
scam of 375Million Rupees Per annum. Copy of the representation dated
13/03/2019 is annexed here unto as ANNEXURE-3.

10.1t is not out of place to mention here that on dated 22/01/2025 a meeting
was held in the office of Sub- Collector, Talcher to curb the problem
of tarpaulin cover during coal transportation, in the said meeting it is
decided that the Railway authorities will write a letter to the higher
officials to resolve the problem, however as on date no action has been
taken by the Railway authorities to curb the problem. Copy of the
minutes of meeting held on dated 22/01/2025 is annexed here unto as
ANNEXURE-4.

11.1t is further submitted that again on dated 30/05/2025 Applicant along
with other members of Mahanadi Koyla Thika Shramik Congress
wrote a letter to Collector Angul, Superintendent of Police Angul and
ARM Talcher regarding the transportation of coal though railway wagon
without tarpaulin cover by the MCL from different mines, washeries and

sidings. However, the authorities did nothing after receiving the



12

complaint from the Applicant and the same act of the authorities suggests
that they are less bothered about the environmental pollution. Copy of the
representation dated 30/05/2025 is annexed here unto as ANNEXURE-5.

12. It is further submitted that again on dated 28/07/2025 applicant has
approached the Sub- Collector Talcher regarding the pollution caused by
the Respondent No.l1, during transportation of coal through railway
wagons without covering with tarpaulin cover, however as on date the
Sub- collector failed to redress the grievance of the Applicant. Copy of
the representation dated 28/07/2025 is annexed here unto as
ANNEXURE-6.

13.1t is not out of place to mention here that the Applicant has also
approached to the State Pollution Control Board on dated 09/08/2025
regarding the pollution caused by the Respondent No.1. However, the
State Pollution Control Board has also not taken any action against the
Respondent No.1, and this act of the authorities suggests that they are in
nexus with Respondent No.1 and are least bothered about the
environmental pollution. Copy of the Representation dated 09/08/2025 is
annexed here as ANNEXURE- 7.

14. It is most respectfully submitted that acting on a complaint the
Divisional Commercial Manager, East Coast Railway, Khurda Road

Division has informed that
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“The receipt of your complaint under reference is acknowledged
with thanks. It is informed that generally such type of loaded
wagons used to move in covered condition with tarpaulins.
Railway Board has instructed that, due precaution should be
taken  while transporting/handling, pollution intensive
commodities. Tarpaluin sheet for covering the wagons should be
securely tied before transportation to comply the directive of State
Pollution Control Board.

For this purpose, additional free time for 01 hour has been
granted for covering of tarpaulin. In this context, a series of
reminders have been issued to use good quality of tarpaulin and
rope for covering of wagons and tied in the wagons properly ie.
tied 1 Meter interaction of the tarpaulin covered wagon to avoid
untoward incidents as well as to comply the directives of State
Pollution Control Board.

In view of the above, necessary instructions have been given to
Railway officials for use of good quality of tarpaulin and tope for
covering of wagons and tied in the wagons properly.

Pollution from wagons is taken very seriously and it will be
ensured that wagons are covered during transit”. Copy of the

letter dated 21/05/2025 is annexed here unto as ANNEXURE- 8.
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15. It is further submitted that acting on a complaint filed by the Applicant
the State Pollution Control board on dated 12/11/2025 has issued one
notice to all the coal mines& industries to provide tarpaulin sheet for
covering the coal carrying wagons. However as on date the Respondent
No.1 is not following/obeying the directions issued by the State Pollution
Control Board. Copy of the circular dated 12/11/2025 issued by the State
Pollution Control Board is annexed here unto as ANNEXURE-9.

16. It is not out of place to mention here that the Ministry of Environment

Forest and Climate Change (MoEF & CC) on dated 21/05/2020 has
Issued one gazette notification wherein it is clearly mentioned that coal
transportation shall be undertaken through covered railway wagons.
Relevant portion of the said notification is extracted below,
“Coal transportation may be undertaken by covered Railway wagon
(railway wagons covered by tarpaulin or other means) and or covered
conveyer beyond the mine area However, till such time enabling Rail
transport/conveyer infrastructure is not available, road transportation
may be undertaken in tricks, covered by tarpaulin or other means”.
Copy of the notification dated 21/05/2020 is annexed here as
ANNEXURE-10.

17. It is pertinent to mention here that due to inhale of polluted air the local

villagers of Talcher are suffering from various kind of respiratory
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diseases like Tuberculosis, asthma and also suffering from heart and
lungs diseases.

18.That the photographs of various dates suggest the Respondent No.1 is
clearly violating the Notification dated 21/05/2020 issued by the
MOEFCC and circular issued by the State Pollution Control Board and
directions issued by Railway Board and this act of the Respondent No.1
in terms of transportation coal without any cover, clearly depicting that
they are least bothered about the environmental pollution and ill effects of
the pollution caused by them. Photographs of various dates is annexed
here unto as ANNEXURE-11.

19. It is not out of place to mention here that as per the Guidelines for
Environmental Management in Mineral Stack Yards and Railway
Sidings published on dated 16™ April 2010 under the heading of “Good
Operating Practice” in point No. 22 it is specifically mentioned that
“During transportation of material by trucks / tippers / wagons through
public roads, the vehicles shall be properly covered with tarpaulin
sheets”. However in the present case the Respondent No.l is not
following the above mentioned guideline while transporting the coal
through wagons. Copy of the Guideline dated 16/04/2010 is annexed
hereunto as ANNEXURE-12.

20.That the Guideline of 2010 has also prescribed a Check list of

Environmental Issues: The following issues shall be taken into
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consideration for environmental assessment. i) Siting of facility and
proximity of nearby dwellings. ii) Compatibility of the activities with
surrounding land use. iii) Need for isolating the operational areas or any
additional precautionary measure to be undertaken. iv) Likelihood of the
materials proposed to be handled to create dust nuisance. v) Proposed
dust control measures. vi) Storm water management system and disposal
practice. vii) Possibility of discharge to nearby water bodies. viii)
Bunding of storage area and its appropriateness. ix) Impact on nearby
residents, beyond normal working hours. However, in the present case
no such check list is prepared by the state pollution control board.

21.1t 1s needless to mention that the Hon’ble NGT has earlier directed
closure of Jakhpura Railway siding for not taking adequate pollution
control measures and as such Hon’ble Apex court in Paryavaran
Surakshya Samiti Case has issued mandamus to the states for ensuring
that none of the unit is allowed to operate without any waste water
treatment plant in place

22.That illegal operation of the Railway siding without ETP is in violation
of order dated 22.02.2017 of this Hon'ble Supreme Court of India in
the case of Paryavaran Suraksha Samiti and Anr. v. Union of India
and Ors. (Writ Petition (Civil) No. 375 of 2012 for the defaulting unit
I.e. the Railway Siding in the present case. The Hon’ble Apex Court in

para 4 of the order directed all State Pollution Control Boards to issue
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notices to all industries to make their primary effluent treatment plants
operational within 3 months:

“4. The question that arises for our consideration is, whether the
same is maintained in good order, after the industry itself has
become functional. The industry requiring “consent to operate’,
can _be permitted to run, only if its primary effluent treatment
plant, is functional. We therefore consider it just and appropriate,
to direct the concerned State Pollution Control Boards, to issue
notices to all industrial units, which require “consent to operate”,
by way of a common advertisement, requiring them to make their
primary effluent treatment plants fully operational, within three
months from today. On the expiry of the notice period of three
months, the concerned State Pollution Control Board(s) are
mandated to carry out inspections, to verify, whether or not, each
industrial unit requiring “consent to operate”, has a functional
primary effluent treatment plant. Such of the industrial units, which
have not been able to make their primary effluent treatment plant
fully operational, within the notice period, shall be restrained from
any further industrial activity. This direction may be implemented
by requiring the concerned electricity supply and distribution
agency, to disconnect the electricity connection of the defaulting
industry. We therefore hereby further direct, that in case the
concerned State Pollution Control Boards make a recommendation
to the concerned electrical supply and distribution
agency/company, to disconnect electricity supply to an industry,
for the reason that its primary effluent treatment plant is not
functional, it shall honour such recommendation, and shall
disconnect the electricity supply to such defaulting industrial
concern, forthwith.”.

23.That while disposing the Original Application No 41/2015/EZ and the

Judgment pronounced on 25" May 2017 in a similar matter relating to
operation of Railway siding at Jakhpur, the Honble Tribunal has issued a

slew of direction and the same is reproduced as follows
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“Para 39. For the reasons stated above we direct as follows:-
l. (i) The Govt. of Odisha through the Chief Secretary, shall seek
appropriate explanation from the District Magistrate, Jajpur,
for his misconduct in interfering with the functioning of the State
Pollution Control Board and take suitable penal action against him.
(if) The Govt. of Odisha through the Chief Secretary to constitute a
High Power Committee to enquire into the action of the Chairman
and Member Secretary, PCB, who have been delegated by the
Board vide order No. 9832/Ind-ICON- MISC-306 dated
25.1.2008, in revoking the closure order and thereby allowing
the Railway siding at Jakhapura to undertake the activities in
the absence of consent to operate certificate of the Board and,
recommend appropriate action against them to the
Government. Il. (i) We find, and admittedly so, that the East-
Coast Railway has committed breach of both the Water Act, 1974
and the Air Act, 1981 and contributed to air and water pollution in
the area since last five years till the last inspection conducted by
the Board on 25.3.2015. In all previous inspections by the Board,
the Unit had been found in default in the adoption of pollution
control measures. The applicant has also alleged pollution of
environment and reduction in agriculture productivity due to siding

activities of East Coast Railway which has not been opposed by
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either the PCB or by the railway. Because of railway-siding
activities in the absence of valid consent to operate from the State
Pollution control Board and also in the absence of regular
monitoring by the Board, the ore dust emissions, which largely
contain toxic heavy metals, exceeding the permissible norms are
bound to cause environmental 44 imbalance affecting the primary
productivity, soil fertility, water quality and health of the people in
the locality. Keeping these factors in mind, the Tribunal has to
invoke the “Polluter Pays™ principle. The source of pollution is
obviously attributable to the operation of railway siding illegally
for loading and unloading of minerals which has led to adverse
impacts on environment and public health. Thus the East Coast
Railway is liable to pay environmental compensation on the
principle of “Polluter Pays”. ‘Polluter Pays” principle, which is
an overarching principle, mandates the polluter to bear the cost of
pollution, prevention, control and reduction measures. This
principle is an integral component of sustainable development. The
Apex Court of India in Indian Council for Enviro-Legal Action —
vs- Union of India: (1996) 3 SCC, Karnataka Industrial Area
Development Board -vs- C. Kenchappa: (2006) 6 SCC 371,
M.C.Mehta —vs- Union of India: (2006) 3 SCC 399, has held that

the “remediation of the damaged environment is a part of the
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process of sustainable development and as such the polluter is
liable to pay the cost to the individual sufferer as well as the cost of
reversing the damaged ecology.” Similarly in Hindustan Coca Cola
Beverages Pvt. Ltd.-vs- West Bengal, it has been held that “it is no
more res integra, with regard to the legal proposition, that a
polluter is bound to pay and eradicate the damage caused by him
and restore the environment. We may also refer to judgement dated
22.07.2013 in the case of Manoj Mishra —vs- Union of India
decided by the Principal Bench of NGT in which the ‘polluter
pays’ principle was applied while directing payment of
compensation for dumping debris and construction wastes on the
bank of the river Yamuna. (ii) Therefore, we direct that East Coast
Railway Division at Chandrasekharpur, Bhubaneswar, under
whose authority the illegal railway siding was in operation at
Jakhapura railway station, to pay environmental compensation of
Rs. 50.00 lakhs @ Rs. 10.00 lakhs per annum for the five years
of violation of Environmental norms, which shall be paid
within a period of two months to the District Magistrate,
Jajpur, who will spend Rs. 25.00 lakhs on infrastructure
development of Primary Health Centre (PHC) at Jakhapura
towards the cost of building, laboratory and instruments and

the remaining Rs. 25.0 lakhs towards improving the environment
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in and around the railway siding and, for sanitation, supply of
drinking water, etc., in the affected village. (iii) Besides this, we
also direct the East-Coast Railway to pay Rs. 1.0 lakh cost to the
Applicant, Shri Aswini Kumar Dhal, who had filed the
application seeking to restrain the East Coast Railway from
allegedly emitting harmful air pollutants in violation of
environmental norms. (iv)The East-Coast Railway, Bhubaneswar,
the District Magistrate, Jajpur, the State Pollution Control Board,
Bhubaneswar and the Chief Secretary, Govt. of Odisha are directed
to file their respective affidavit on compliance of this order within
three months in the Registry of the Tribunal. (v) It is further
directed that the railway siding at Jakhapura railway station shall
remain closed till consent to operate is granted by the Board after
being fully satisfied that all pollution control measures are in

place”.

GROUNDS OF THE CASE

A. That the Respondent No.1 is not following the Notification dated
21/05/2020 issued by MOEFCC wherein it is clearly mentioned that
““Coal transportation may be undertaken by covered Railway wagon
(railway wagons covered by tarpaulin or other means) and or covered

conveyer beyond the mine area. However, till such time enabling Rail
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transport/conveyer infrastructure is not available, road transportation
may be undertaken in trucks, covered by tarpaulin or other means”.”

. That the authorities have not taken any remedial and penal action on the
grievance made by the Applicant and local people against the pollution

caused by Respondent No.1.

. Transportation, storage, loading and unloading of minerals at Stack-yards
/Railway sidings have considerable air pollution potential. These
activities have been brought under consent administration of the Board
under RED category as per Board’s Resolution No. 3369 dt. 16.2.08.
Applications for grant of consent to these activities are to be disposed of
by concerned Regional Offices as per the delegated power vide letter No.
2186 dt. 31.1.08. The Board issued guidelines to regulate stack-yards and
railway siding in April 2008.

That the activities at Railway Siding/Stock Yard being highly
polluted in nature and categorized as Red Category requires strict
compliance of Conditions of consent to operate and same has not been

done for which it attracts the Polluters Pay Principle.
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INTERIM PRAYER

Direct the Respondent No.1 to stop all transportation of coal as the Respondent
company have not obtained CTE and CTO for all the 9 sidings from the State
Pollution Control Board till the matter decided by this Hon’ble NGT the
Respondent Railway sidings may be restrained from further operation till final

disposal of the main application.

LIMITATION

That there is a subsisting cause of action because of the ongoing transportation
of coal without covering in defiance of environment protection norms, hence the

application is not barred by limitation.

PRAYER

In light of the present facts and circumstances it is most respectfully
prayed that this Hon’ble Tribunal may be please to direct
a) Stop the loading and unloading at the Railway Sidings and

transportation of coal through rail wagon without covering tarpaulin

b) Direct the State Pollution Control Board to compute environmental
compensation against the Respondent No.1 for polluting the

environment and recover the same from Respondent No.1.

c) Fix the responsibility of the Erring Officers of Pollution Control
Board and District Collector, Angul for failure to discharge their
duties and allowing/facilitating the operation of Railway sidings and
Coal transportation in violation of the environment norms

d) That any other reliefs as the Hon’ble tribunal deems fit.
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And for this act of kindness, the petitioners as in duty bound shall

ever pray.

Place- Bhubaneswar Applicant Through

[N
PR

'\.-\‘\ \,\;v""-__v — i 3,
o L

Date: 04/12/2025 Advocates
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO.-  OF 2025

IN THE MATTER OF:

RAJ KISHORE SAHOO ... APPLICANT

VERSUS

MAHANADI COALFIELDS LIMITED AND OTHERS....
RESPONDENTS

AFFIDAVIT ( 4 Ci. 2025

I, Sri Raj Kishore Sahoo, S/o- Late Ratnakar Sahoo, aged about 50 years,
AUPo- Ghanta Pada, Talcher, Dist- Angul, Pin- 759103, do hereby solemnly
affirm, and declare as under:

1. That T am the Applicant in the above mentioned Original Application
and I am fully conversant with the facts and circumstances of the case
and therefore competent to swear this affidavit.

2. That I have read over the contents of the accompanying affidavit and the

same 1s true and correct and is drafted on my instruction.
3 L)

e Sty

DEPONENT
VERIFICATION

Verified on this gaiﬂ(z’% .......................
contents of the abovella ¢ and correct. No part of it is false
and nothing material has been concealed there from.

IRe apove ngmeq g '(s)
duly ide n.lﬂA br brL

an aath t h “0!) (_,
e e 1) the be toH
knowladges and helief

Banonent(s) Notary,



MA_HANAPI KOYLA THIKA SHRAMIK CONGRESS

Regd. No. 249 - SBP, INTUC Affiliation No. - 11661
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To

The ARM East Cost RLY.

Talcher RLY Station.

Ref : Letter No. SDCM/KUR/PG/EMAIL Dt. 11.05.2025

Sub : Rly. Wagons Carrying Coal without covered Tarpulin from MCL,
Talcher. Disobeyed the order of Div. Commercial Manager, Khurda
Road.

Dear Sir,

Inviting a reference to the subject cited above, | am to say that after filing of number
of representations the Divisional Commercial Manager, Khurda Road vide its Letter No.
SDCM/KUR/PG/Email/11/05/25 dated 21.05.2025 has intimated that Railway Officials have
been instructed for use of good quality of tarpaulin and rope for covering of wagons and tied
in the wagons properly (Copy of the said letter attached which is self-explanatory).

In spite of necessary instructions of higher officials of Indian Railways, it is observed
that the instructions of higher authorities are flouted by the local Rly. Administrators and
wagons are allowed to move in the track for different destinations without being covered and
tied by tarpaulins. Such type of attitude of the local Rly. Administrators is against the law
established and instructions of higher authorities for which the local inhabitants are suffering
a lot which cannot be compensated in any terms.

We therefore, request your good authority to interfere in the matter, comply the
instructions of higher authorities else we will be forced to resort to strike, dharana and
economic blockage and in that event the East Cost Railway authorities will remain

responsible for any cost and consequences

With regards
Yours faithfully

Copy to: A
Raj Kishor Sahoo

01.Collector & D.M., Angul President
02. Superintendent of Police, Angul

\93<Sub-Collector, Talcher
04.S.D.P.O, Talcher

05.1.1.C, Colliery P.S.
06. Regional Officer, Odisha State Pollution Control Board, Angul

07.G.M., East Coast Rly Rail Bhawan, Bhubaneswar
For favour of information and necessary action.

ANNEXURE-1
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27 ANNEXURE-2

EAST COAST RAILWAY.
Office of the
Arca Manager/ TLHR
No.T/ARM/TLHR/MKSC-Memo./2025/09 Date: - 01/09/2025

To,
The, Sr.Divisional Operations Manager,

East Coast Railway, Khurda Road.

Sub:-Transmission of a Memorandum in original submitted by “Shri’
Rajkishor Sahoo President of Mahanadi Koyla Shramik Congresh &
Others, (Affiliation of INTUC/regd. No 249-SBP) Dera, Talcher.

Sir,

Enclosed please find herewith a memorandum in original submitted by the
President of Mahanadi Koyla Shramik Congresh (Affiliation of INTUC). He
addressed to the undersigned to his memorandum arising to the Tarpaulin cover

_of wagons by Railways, of transport of coal from different mines of MCL,

Talcher.

Earlier also in this regard, local people of Talcher have made this demand
multiple times for tarpaulin covering of wagons. This time, about 300 people
gathered at Talcher station area and presented this memorandum as attached
and verbally also communicated to take action in this regard within one month
citing the reply from the Sr DCM of fice/KUR.

In view of this, I request that the mater may be considered and taken up

at your end for early redressal.
7

With Regards,
Area Railway Manager .
East Coas1% R‘?Hwaw(‘»m}-lﬂaht
anay= i 4
rea B Raihway T
) s\ Cod
Copy to:- FS L g A
+ 05 (G)/KUR for kind information to DRM/KUR. qdac ¥
s+ Sr.DCM/KUR for kind information please.
+ Dy COM/Freight/BBS/ECoR for kind information please.
e Dy CCM/FS/BBS/ECOR for kind information please.

\%ri Rajkishor Schoo President of MKSC.

——



ANNEXURE-3

3 KISUORE SANOE

Ex- Zilla Parisad Merniber

F-Mail- hsalioo 212w goidil.com slob- 9438338707

QAHIAR
19D FRIAIR AQYR, ALK |

QA - AD RN HE FORQ CANAICIA! § AR 6QI6T QAN TALLR 636R
CRAIGE 099 AR GPQ! AIR 6RIARI 66 T8I 6. N.00Rd GaIl AIAE | AIg AR GE!
ARRIE | 9GS UGB AUCE NLIA Vigilance 993 G168 AGERNY |
QLIS

Q6R9R Q AR LR 64, GIREED ABRER ol 9 § AQS SRIAMI & Kl -
¢- ol 6.4, 9- geergal 634, N R 634, ¥- AGe 624, 8-
pecge 6dd, - QoA 6dd A0Q el 6KI69 AAGET - QIR
SRINGICARTN, - TR CRINGISIN,T- 6ARCT  SRINEEIAN Y- QURESR
6RINEICARN, 8- 6R.IUQ CRINAICAA § AR CQAIET CRIARI AARLE 62RAT|
QPR AIRFER AR BFQ AR 6RIAR 68 T8l €. N.oo TAREA CRIRFEAR AIER
60983 | AIg AR 0l 620918 | YRR PER 99T Q g AP 697 T 6Q6R

6RIRRI g8 08 6RIRAIEE AIF @ Zal AR AFSS 62R8E | AR SEQI QIdy
IR gIf. g6GYR 6RIRRI 8 ABREA AIREAER @R AIRTQ BIAI 686! AIRE FIQ
6RII605R 61AAE F06 FAUNRE | A9 ARG AR AITIER ¢ RAIN AR @ 8
NG ORI @ ANQAIS FQET | IR 2FIQ Q AR VRA GOR AICIAIS FQET 656R AIN
6RIPIRG! IR FEAIRE 6AIAING @ Y2 AI6E AV AV TFI ZINAC FEEAR CINEER

adIRINE G Q1Y 9984 @ dRIa AQaT |
QIR QP FEONE § AG6AI0 ARl 96 & 6RO AIUQIR CLANIT |

9210 9@ GaRg C98 RAIIER ORI SF 6RY 2IEE AIBE @6 AGSl | CAIRR
20 908 @8 G40 AAIQIIR JRE QERIg qgeenu edIQalg |

gmcv n}

o v
99"& 0% ‘)Q\O\ é’ rAL FMN”\'
\D” ¥ Do .

* Aﬂ“h

I Q@ Il
210600 Q 9Q

AVE I C.m“:f:\“\f! 7 & If{
{ e

——




29

ENGLISH TRANSLATION OF ANNEXURE-3

To
The District Magistrate and Collector, Angul

Sub- regarding non covering of hywas during transportation of coal from coal
mines to coal washerys. Rs. 3.00 per ton of coal is being paid for loading points.
But the coal is not being loaded. Where is this money going, request for
Vigilance investigation.

Sir,

The purpose of the petition is that coal is being transported by truck from 6
open pit coal mines in Talcher area namely — 1- Jagannath OCP, 2-
Bhubaneswari OCP, 3- Kalinga OCP, 4- Ananta OCP, 5- Bharatpur OCP, 6.
Lingaraj OCP etc. to 1- Global Coal Washery, 2- Aryan Coal Washery, 3-
Spectrom Coal Washery, 4- Hitech Coal Washery, 5- KR Coal Washery
respectively. The Coal Washerys pays Rs. 3.00 per ton for covering the coal
loaded vehicles. But there is no cover. When the trucks pass through the main
roads of the populated area, people are facing the problem of coal being piled
up. For the work of covering the vehicles, cooperative societies have been
formed in almost every coal mine area by the leaders of political parties. They
are absorbing this money without employing the workers for wage work. While
more than a thousand vehicles are moving, the heads of the societies engaged in
covering the vehicles have absorbed lakhs of rupees and are making the people
of Talcher a victim of air pollution.

Despite repeated complaints to higher authorities, no action is being taken. If
this is a scam, if a vigilance enquiry is made then it would be known that where
the money is going. We request you to kindly investigate this and take
appropriate action.

Date- 13/03/2019 Yours faithfully


ENGLISH TRANSLATION OF ANNEXURE-3


—

s - -

.\'l?  gaauia QArRIR IRsa |

30 - ANNEXURE-4

AN RPN enn co
NN NATANATa =
DR w,m ATy O PO )
IR S SARIR A6 517 18 909 8 GG AEAIE 05 00 | =
©)
I

UM o Q .
AASR A0-GRIAIR, FINEFAE RINIFIH 0169 215795 KF0WR KR4

SRIRA1 Qdqe
5Y 00 AGQ) R0 GOR QRIGH CIRAR VISR AR RAGE B 99.09.9098 A 2TGE i
0¥ 00 JE@ UNNG6A AO-6 , , o 8 flol lelollt

W] A\ IR <) p i P - L

-ERI IR, CIRAENE GILIIRE OIRR 1% (RO 2IGEe 6RIm2)Al |

(Qﬁo
SEOREA AT QTR QIAR QO T -65) “mal walblml |

HORA GIRRGA QA-ARICIS, CIR6ER AURE GrId cadie; 640%R, Fns FaRgsa 1

SANINSR ANQY 6I0REA QANTR Q8AI QIR aAirtEl 6aaejem |
. /
i 0Q60, g1 SRRl @] AR, ANRFIRI 021 993 6gA. BIR6EA G AR ANY AT Uil 2] '
QTR 0, IRERA Q SgF AAMITER GAIRAI 04 G2 BG4
adear eNAGa goud f 626 QIR 6aR AU6a <A §Iv) A1A 299 6m
QIQQ QIO GINRIA), GAR 6RQR, G5 T8, ARG 7 B AR 69U AR SRR ¢)8 AF7E AR 7R 57
66q GRIAAI 999R% GaR AUA RAFIGAIN aRReEelg 630752 27

iRIaR JOIDIRGE| §97 SAIAH S5
R AR 6B R 5TRURY A7

2199 g6 SaQ 6Ra2R!
QGasA

[galalaisal Qade 6Q% th‘.,{ﬁ?lm gald G‘QEJGQ 64, 691N AL
Qg1 9699, 6561 G QRRLRR A 1460 CRINANI 65¢] 6alaMI gae27 697 ATsa 506 99 AIREGEE?

adan
siol 3890 s9Raid ¢ 2QIg 6al9d 0 7 qIdh Qg F1ai3 e 69154 SRl aGe2e 669 Adsa
caiaal $910 GAQIg Fa¢ 29AIR 679 M 9U ANA FRaN | 0 6aIaqI §RI2 cReIad 1 a9 g R

anga 23 606Q 6Q QA I IGIQ 09€Jl\'1 3.6@I@ml Gﬁﬂl@ G?QG‘I aQ 2,[Ql Qq auea AR Gol de 9
oiQ Qag @ N | 65¢ aIR Q@Ql QQGG AR ?JZ:IG? Glﬂ@. AR 639 Q@IGTQ Qe 2959 BN
2Ieaies 28!

 eale on9 emagamm .QQ 2
SeibEe) FI6B 2IGAIGRI GIST S99 BAIA 637 &9

0 5% 9QS QAR K21RAUM

‘EPE‘JIQG\[ GQ SG?IQ!G\\I Q8QeR €09 Qde

EAIORI ae6al 9
7169 FEINE Nt

61'1 QQ@Q@ @ GQ s

- gdsassq AT B AR qAg e Sialalled 246l qééf‘s‘éoabq;qﬁqm@ cQI84I FAAIRAR
QO-GRIKIT TSR

9L

! ﬂméamm 2geale
gty é‘@; Zipa QRI1AT 2UgsaIR

31 @‘J‘é}@ 2! Elblf‘[k}ﬂ oIpeea ‘  i ».

41 ﬂ?JlGNﬂ, GIREoe -

5 @l@glq el aa@xm oipepalal
Feaia @l m?‘ a1 6qiam O gﬁmsgq < |
61 ole g, dqgﬁﬂse b

9| 41 Qa1 a8 649 ammm oal 446 64, O1R6a S amm Il ‘iﬂ
QalaRl | 4 2] D
‘ ag-GRIaIe S18s

S

s a i

: &

13 '

! » i3 A
» . - et
5 I Sin



31

ENGLISH TRANSLATION OF ANNEXURE-4

Details of the meeting held at the office of the Sub-Collector, Talcher on
22.01.2025 at 04:00 hrs to resolve the issue of tarpaulin covering of rail wagons

during coal transportation.

A meeting was held at the office of the Sub-Collector, Talcher on 22.01.2025 at
24:00 hrs to resolve the issue of tarpaulin covering of rail wagons during coal

transportation.
The list of members present at the meeting is attached as Annexure 1.

At the beginning of the meeting, Sub-Collector, Talcher welcomed all the

members present and advised them to present their problems in the meeting.

Later, Shri Bauri Bandhu Bej, an Advocate and environmental activist, Talcher
and all other members said that a large amount of coal has been sent from
Talcher to Odisha and out of Odisha. Although there is a rule to cover the coal
with tarpaulin on the railway to avoid pollution during coal transportation by
rail, since coal is not covered during, villagers near the railway line, railway
station, cattle, grazing areas and water sources are covered with a thick layer of
coal, which poses a threat to water and life. Therefore, they were demanding to

cover the rail wagons thorough tarpaulin during transportation.

In response, the railway officers present stated that coal transportation is done
between three parties namely seller, buyer and transporter. Therefore, since it
has not been decided which party will cover the wagon with tarpaulin during
coal transportation, no party is doing this work and according to the rules, only
3 hours are given to load coal on a coal transport train. If it takes more than 3
hours to load coal, then the coal carrier is fined and there is no time left for
covering with tarpaulin during the time available for loading coal. Therefore,
there i1s a need for discussion with the high level authorities of Railway

department to provide additional time to cover the wagons with tarpaulin.
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After discussion with all the pedestrians present, it was decided that the Railway
Authorities would inform the higher-ups of the Railway Department through a
letter for discussion regarding the covering of coal carrying rail wagons with

tarpaulin and get the problem resolved as soon as possible.

Finally, the meeting was closed with a vote of thanks to the chairman and all

other members.

Sub-Collector, Talcher
Letter No.- 682, date- 04/02/2025
Copy to

1. Collector, Angul

Superintendent of Police, Angul

SDPO, Talcher

ARM, Talcher

IIC, Talcher PS

Raj Kishore Sahoo, Mahanadi Koyla Thika Shramik Congress

A o

Sri Bauri Bandhu Bej, Advocate cum environmental activist, Talcher for

information and necessary action.
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ENGLISH TRANSLATION OF ANNEXURE-5

To,
The Hon’ble Collector Angul,

Sub- Regarding covering of coal wagon during transportation of coal from

various Coal mines, Coal washeries and sidings of M.C.L Talcher.
Sir,

The purpose of the petition is that in recent days, the district
administration, MCL and the railway department have been repeatedly informed
about the fact that railway wagons transporting coal are running on rails to
prevent environmental protection and air pollution in Talcher. The Mahanadi
Koyla Thika Shramik Congress has been requesting the departmental officials
to take steps to prevent air pollution since 2017-18. Last year, on January 13,
2021, the union had a peaceful meeting, but the MCL had falsely accused the
union and arrested the union workers and sent them to jail. The Ministry of
Forests and Environment, Government of India, has issued a gazette notification
to allow railway wagons to run on rails by covering with tarpaulin while
transporting coal. Also, the Railway Board has allowed the East Coast Railway

to operate its wagons by covering with tarpaulin while transporting coal.

Despite all this, coal is not being transported by covering with tarpaulin
from MCL Talcher area. In this regard, senior citizens, labor organizations,
voluntary organizations and environment workers and administrative officials
of MCL, no steps have been taken. No steps have been taken for Talcher
Region. Except for Talcher region, we came to know that in all other area while
transporting coal railway wagons are being covered with tarpaulin. Coal
transportation is done between three parties, namely the seller, the buyer and the
transporter. Coal has been sent from Talcher region to the state and out of the

state by train.
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On 22nd January 2025, a meeting was held under the chairmanship of the
Sub- Collector. In the meeting, the Railway Department and MCL agreed to
cover the rail wagons with tarpaulin. On 04.02.2025, the Sub-Collector
informed the departments through a letter to implement the order. We also
submitted a demand letter to the Union Railway Minister on behalf of union.
Khurda Division on dated 29/04/2025 has also been instructed to tie tarpaulin
with the rope while transporting coal in wagons through a letter to the ARM,
Talcher SS, SMR, CMI, CGS/TLHR and ADRM.

As on date no action has been taken by the Railway authorities and MCL

authorities, hence you are informed to take necessary action.
Yours faithfully
Copy forwarded to
1- The S.P., Angul
2- The ARM, Talcher
Date- 30/05/2025

Dera, Talcher
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July 28, 2025
The Sub-Collector

Talcher
Odisha.

Dear Sir

Sub : With regards to the Tarpaulin cover of wagons by Railways, and any other modes
of transport of coal from different mines of MCL, Talcher.

We would like to bring the above subject to your kind notice. It may be mentioned that in the
past and on several occasions, we had requested your good office, MCL authority, authorities of
Railways and other concerned departments to take necessary steps to cover the coal and other
non-conducive materials with tarpaulin while transporting by different modes of transports.
Unfortunately, our request perhaps is falling each time on deaf ears and blind eyes of these
organisations including yourself.

As you are very much aware that the Air (Prevention and Control of Pollution) Act, 1981, is a
comprehensive legislation in India aimed at preventing, controlling, and abating air pollution. It
establishes authorities, empowers them with specific functions, and outlines measures for
maintaining air quality.

The Act's primary goal is to safeguard air quality by preventing and controlling pollution,
addressing both industrial and other sources of pollutants. The Indian Constitution under Article
21 and the Human Rights Act in india also provide its citizens of their rights to clean air, water
and environment. It is therefore, a direct attack on such provisions by MCL, Railways and the
concerned organs of the government such as yours.

We are, therefore, requesting you Sir, to take immediate actions on this issue failing of which
we will have no option except knocking the doors of NGT , and other NHRC agencies dealing
with this subject.

Regards

Q\' we G

Coptto;
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4 e PROJECT FOR RURAL RECONSTRUCTION ANTI- POLLUTION

»‘\, ,.‘ , GRIEVANCES AID TRADE IMPLEMENTATION
2,\;\&;;:9 / Regd. No. AGL/1841/66-2000

At : Jagannath Colony, P.O.: Balanda, Dist. Angul (Odisha) - 759116
Admin. Office : At : Dera Chhak, Near Over Bridge, Talcher, Dist. Angul(Odisha)- 759103

Ref No. PRAGAT!/ Date....?j..‘..??..f.’...)?%

To,

The Chairman State Pollution Control Board
Bhubaneswar,Odisha

Dear Sir

Sub : With regards to the Tarpaulin cover of wagons by Railways, and of transport of coal
from different mines of MCL, Talcher.

We would like to bring the above subject to your kind notice. It may be mentioned that in the
past and on several occasions, we had requested your good office, MCL authority, authorities of
Railways and other concerned departments to take necessary steps to cover the coal and other
non-conducive materials with tarpaulin while transporting by different modes of transports.
Unfortunately, our request perhaps is falling each time on deaf ears and blind eyes of these
organisations including yourself.

As you are very much aware that the Air (Prevention and Control of Pollution) Act, 1981, is a
comprehensive legislation in India aimed at preventing, controlling, and abating air pollution. It
establishes authorities, empowers them with specific functions, and outlines measures for
maintaining air quality.

The Act's primary goal is to safeguard air quality by preventing and controlling pollution,
addressing both industrial and other sources of pollutants. The Indian Constitution under
Article 21 and the Human Rights Act in India also provide its citizens of their rights to clean air,
water and environment. It is therefore, a direct attack on such provisions by MCL, Railways and
the concerned organs of the government such as yours.

We are, therefore, requesting you Sir, to take immediate actions on this issue failing of which
we will have no option except knocking the dors of NGT , and other NHRC agencies dealing
with this subject.

Coptto;

1.

Q Voluntary Organisation for Upliftment of Rural Poor & Workers)
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STCOASY RAILWAY

A wmn DIVISION
ww FTATTA/Office of the
aftes wize aforsa yaus
Sr. Divisional Comm|. Manager.
YT ¥/ Khuida Road.
0 SOOMKURR G Emait 110512025 Date: 21.05.2025
To

Sri Ranjan Sahoo,

Socialworkerrslz3456@gmail.com

Sub: Complaint regarding pollution at Angul due to loading of coal.
Ref: 1.Your e-mail complaint dtd. 15.04.2025 on the above subject.
pJ Dy.CCM(PS)/ECoR/BBS ’s letter No.PCCM/ 14/PG/94/25/656, dtd.29.04.2025.

Xk k

Dear Sir,

The receipt of your complaint under reference js acknowledged with thanks. It is informed
that generally such type of loaded wagons used to move in covered condition with tarpaulins.

Railway Board has instructed that; due precaution should be taken while
transporting/handling pollition intensive commodities. Tarpaluin sheet for covering the wagons
should be securely tied before transportation to comply the directive of State Pollution Contorl
Board. ' '

For this purpose, additional free time for 01 hour has been granted for covering of tarpaulin.
In fhis context, a s‘éﬁc_s of reminders have been issued to use good quality of tarpailin and rope for
covening of wagons agd fied in the wagons properly ie. tied 1 Meter interaction of tha tarpaulin
covered wagon to avoid untoward incedents as well as to comply the directives.of State Pollution
Contorl Board, ’

In view of the above, necessary instriictions have been given to Railway officials for use of
good quality of tarpaulin and rope for covering of wagons and tied in the wagons-properly, ¢

Pollutiop from wagons is taken very seriously and it will be ensured that wagons are covered ‘
duripg teansit. .
This is for your kind information,

B

i
!

)
i
!

Yours Singerely,

\

|
o/2005

(G,CNayik) @7 /
Divl.Commer¢ial Mapager,
For Sr. Divl. Comml Manager,

K hyrda Roaq,

Copy to: PS to ADRM (OP) for kind information of ADRM (OPYKUR.

Copy to: Dy.Seey (PGYECOR/BBS for kind infarmatlon,

Copy to: Dy.CCM(RSVECoR/BBS for kind information in reference to ltter No.PCCM/14pg
941251656, d14,29.04.2025,

Copy to: S5, SMR, CMI, €GS /TLHR are adyised lorensure for necessygy, instructions ang tmay
be communigated 1o the customers to avoid such ype of complains n future days.
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ODISHA Email :rospcbh.angul@ospcboard.org
e Website : www.ospcboard.or
il . =

A\ | 4

REGIONAL OFFICE, ANGUL
STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
Plot No.-S 3/3 Industrial Estate, Hakimpada, Angul, Odisha, Pin-759143
No._2%92¢4 1 Esst/ROSPCB/AGL/32/2013-14 Date_/2*//+202¢" |

To
All the Coal Mines & Industries (List Enclosed)

Sub: Provide Tarpaulin Sheet for Covering the Coal Carrying Wagons-reg.
Sir,

Please find attached herewith the serious public complaint received from Sri Raj Kishor
Sahoo, Angul which is self-explanatory. It is alleged that, the coals carrying wagons are not
being provided with tarpaulin cover and thereby local inhabitants are suffering a lot. In this
connection, a letter has been issued from the Divisional Commercial Manager, East Coast
Railways, Khurda vide his letter No. SDCM/KU/PG/Email/11/05/2025 dated.21.05.2025 (Copy
enclosed) and directed to use tarpaulin cover on wagons. Furthermore, as per Gazette
Notification of the Ministry of Environment, Forest and Climate Change (MoEF & CC), Dated.
21.05.2020, Coal transportation may be undertaken by covered Railway Wagons. (Copy
Enclosed).

In view of the above, you are directed to take immediate steps at your level to make sure
that all coal transportation through wagons at your respective premises shall be fulfilled the
above guidelines without fail. This is for your kind information and necessary action.

Yours faithfully,

Encl. As above. @U"

" Regionai Officer
Memo No.__ 3929 pt. 2t/ 2P
Copy forwarded to the Collector & District Magistrate, Angul for kind informaticn.

W

Regional Officer

MemoNo._ 32928 Dt 121" 70247
Copy forwarded to the Chief Env. Engineer(M), SPC Board. Bhubaneswar for kind

. -
information. @\ﬁ'

Regional Officer

Memo No. 2 929 Dt. f2:/) 20261
Copy forwarded to the Sri Raj Kishor Sahoo, Angul (Complainant) for kind information.

@

Regional Officer

T
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Wit o #.qw.- 33004599 REGD. No. D. L-33004/99

Che Gazette of India

3. 21.04.-37.-21052020-219495
CG-DL-E-21052020-219495

SETETT
EXTRAORDINARY

W 11— 3—39-99% (ii)
PART Il—Section 3—Sub-section (ii)

i & werfora
PUBLISHED BY AUTHORITY

" 1400 ¢ Reeft, qaeafiar, we 21, 202074 31, 1942

No. 1400] NEW DELHL THURSDAY, MAY 21, 2020/VAISAKHA 31, 1942

TR, T AR Sy aiad deey

aftrg=T
7% fIeelt, 21 7€, 2020

B3 1561().—af® Fefer e F watazoy (dvaon) Feraraeft, 1986 # s 5 F a1y
WWTHTUT(‘H'TW)W@W, 1986 (1986 T 29) Fr g 3, H’RTEEﬂTHT{TZS%HEHWWﬁ
oTfRRAT T T FT 2T, 9T AT (U9 $32) T 34% ad & J\T afga Fraer #7 39T F F
ﬁqmﬁmﬁﬁﬁﬁﬁw%ﬁlﬁﬁﬁéﬁamgﬁm%w, AR F TT.H.A.

02 (%), arfiw 2 s=a, 2014 T qATaTw (HTET) T, 1986 ¥ fA7w 3 ¥ sufaaw 8 77
HeTrerT wahTfera fim)

IR waf® arHf. 02 (1), arfrg 2 SE, 2014 T S¥9 SfEEAT g A
m—@ﬂmﬁﬁmﬁﬁﬁmwmﬁ@ﬁﬁﬁmm),ﬁﬁﬁwmw
ﬁm(&%)ﬂmmﬁ,mmm%ﬁqmmwmmmﬁm
HAT 1 sferfom AT g

2143 GI/2020 (1)



43

2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC. 3(ii)]
. Tarege wo= fir goft TAHE(fe-g=) e =@ |/ a1 qHT-HAT
e &9 % staem f 2
(7) | T arT e e (R o | e e e A e (2w, 2014 @
HaT F) I FRF AT fAwgw | F @Y w oam Ru famr awh S
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ERIELL
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YN FA FU AT F TS0, FETIEO ¥ aFTar. 3305 (), A" 7 Rdaw, 2015 s
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ar.#1.f7. 801 (%), arfrm 31 fRg=w, 1993; aAr.#1.fA. 320 (1), arfi@ 16 =T+, 1994
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araLfA. 826 (3), @ 16 F==7, 2009; #AT.#1.f*. 513 (1), arftE 28 57, 2012,
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ar.#1./. 693 (%), arfiE 28 A, 2018; i F.47. 236 (), A" 16 T, 2020 T
fam )

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 21st May, 2020
5.0. 1561(E).—Whereas the Central Government had, in exercise of its powers under Section 3,

Section 6 and Section 25 of Environment (Protection) Act, 1986 (29 of 1986) read with rule 5 of Environment
(Protection) Rules, 1986, published draft rules further to amend sub-rule (8) of rule 3 of Environment
(Protection) Rules, 1986, in the Gazette of India, Extraordinary, vide number G.S.R. 02(E), dated the
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2™ January, 2014 mandating certain categories of thermal power plants to use coal with ash content restricted to
34%.

And whereas, the said Notification vide number G.S.R. 02(E) dated the 2™ January, 2014, mandated
coal based thermal power plants to use raw or blended or beneficiated coal with ash content not exceeding
thirty-four percent (34%), on quarterly basis, by the time lines given below:

Sl No. |Category of Power Plant Distance of location of Thermal | Time lines
Power Plant from pit-head/coal mine

(a) |Stand-alone Thermal Power Plants Located in urban areas, or|With effect from
(any capacity), and ecologically sensitive areas or 2% June. 2014

: .. |critically polluted areas, irrespective
Captive Thermal Power Plants (with of distance from pit-head, except pit-

capacity of 100 MW and above) head power plants
(b) beyond 1000 km With effect from
2" June, 2014,
(c) between 750-1000 km With effect from
1* January, 2015.
(d) between 500-749 km With effect from
5™ June, 2016.

And whereas, the Central Government had, in exercise of its powers under sections 6 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment
(Protection) Rules, in the Gazette of India, Extraordinary, vide number S.0. 3305 (E), dated the 7™ December,
2015 and GS.R. 593 (E), dated the 28" June, 2018 published the emission standards and specific water
consumption for various category of thermal power plants, based on capacity of power generation and date of
installation of power plant and to be achieved in time bound manner.

And whereas, the Ministry of Environment, Forest and Climate Change directed the Central Pollution
Control Board vide F.No.Q-15017/40/2007-CPW dated the 7™ December, 2017 to issue Directions under
Section 5 of Environment (Protection) Act, 1986, to various Thermal Power Plants to install pollution control
equipment as per the revised plan submitted by the Ministry of Power dated the 13% October, 2017 by 2022.

And whereas, the Ministry of Power has, inter alia, represented that with advancement in pollution
control technologies, thermal power plants are better equipped to capture fly-ash generated in combustion
process and unwashed coal can be used more efficiently and economically; thermal power plants are designed
for coal with wide variety of ash content and are equipped with dry ash evacuation, handling and supply systems
for ash utilisation; using washed coal makes power generation costlier; fly ash generated in thermal power
plants is being used in several beneficial uses like cement manufacturing, brick making, road laying, back-fill
material for reclamation of mine voids and low lying areas; requirement of maintaining average ash content to
34% prompts industries to undertake import of coal, resulting in outflow of foreign exchange etc.

And Whereas, the Ministry of Coal has, inter alia, represented that the coal mines are constantly
striving to improve raw coal in terms of quality, size and extraneous material over the years which has
considerably reduced wear and tear of all related equipment, coal washing process involves multiple handling
and avoidable road transportation of huge quantities of coal from coal mines to washeries and then to rail
sidings for onward transport to power plants; the washing process only divides the coal into washed coal and
washery rejects while the ash content of mined coal remains the same; use of low grade coal washery rejects, in
the multiple small user industries, generates more pollution etc.

And Whereas, the Ministry of Coal and Ministry of Power have, therefore, represented that the
mandating power plants to use washed coal requires to be revisited by reconsidering the notification dated the
2" January, 2014 which will help ease power generation for long distance haulage of coal without adverse
impact on the environment.

And Whereas, the NITI Aayog, in its report after analysing the issue from the perspective of
washeries, Coal mining, transportation and consumption of coal at power plants has, inter alia, summed up that -
use of washery rejects in nearby industries generates more pollution: since washery rejects are distributed in
number of smaller industries, the pollution control at numerous points is more difficult than controlling the
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pollution at power plant end; Ash generated in the washing process pollutes water along with coal particles and
cannot be gainfully utilised; Coal washing process involves increased water use, effluent generation; Disposal of
washery rejects has negative environmental impact as it has to handle and dispose huge quantity of low grade
coal washery rejects, liquid effluent streams, coal storage, handling coal dust, runoff and fugitive dust; Coal
washing also adversely impacts topography, water drainage pattern and quality, water bodies, surrounding air
quality at large scale; Washing process increases the cost of power generation with no commensurate
environmental advantages etc.

And Whereas, NITT Aayog has, therefore, recommended that it may be prudent to determine and
enforce the environmental and pollution norms, to be complied with by the power generators, rather than
restricting the ash content in coal, based on distance of transportation,

And Whereas, the Ministry of Environment, Forest and Climate Change, after deliberating the
representations from Ministry of Power, Ministry of Coal, report of NITI Aayog and various stakeholders and
after careful considerations & in larger public interest, arrived at the following:

(1) The extent of ash content in mined coal remains the same, With washeries, the ash content gets divided
at two places (washeries and the power plant), whereas if unwashed coal is used in power plant, the ash
content is handled at only one place viz. the power plant;

(i)  Thermal power plants are technologically equipped to address pollution control, ash management as
they have high efficiency equipment to capture fly ash, dry ash evacuation and handling systems, ash
supply systems for ash utilisation and tall stacks for wider dispersal of flue gases;

(i) ~ The Ministry of Environment, Forest and Climate Change has notified emission norms, mandating
respective thermal power plants to adhere to such norms in a time bound manner;

And Whereas, it is expedient to adopt best possible framework towards handling of unwashed coal
including management of fly ash and other associated environmental aspects arising out of processing of
unwashed coal at different stages.

And Whereas, the Ministry of Coal has represented that in view of the existing unprecedented
COVID-19 pandemic and the resultant immediate requirement of utilization of domestic coal by stimulating
coal sector demand for power generation in the country, it is desirable to issue the notification at the earliest

Now, therefore, in exercise of the powers conferred by Section 3, Section 6 and Section 25 of the
Environment Protection Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment (Protection)
Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a) of
sub-rule (3) of rule 5 of the said rules, in public interest, hereby makes the following rules to further amend the
Environment (Protection) Rules, 1986, namely :-

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2020
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in rule 3, for sub-rule (8), the following sub-rule
shall be substituted, namely :-

“(8) Use of coal by Thermal Power Plants, without stipulations as regards ash content or distance,

shall be permitted subject to following conditions:

@) Setting Up Technology Solution for emission norms:

(1) Compliance of specified emission norms for Particulate Matter, as per extant
notifications and instructions of Central Pollution Control Board, issued from time to
time.

(i1) In case of washeries, Middling and rejects to be utilized in FBC (Fluidised Bed
Combustion) technology based thermal power plants. Washery to have linkage for
middling and rejects in Fluidised Bed Combustion plants.

(2) Management of Ash Ponds:

(1)  The thermal powers plants shall comply with conditions, as notified in the Fly Ash
notification issued from time to time, without being entitled to additional capacity of
fly ash pond (for existing power generation capacity) on ground of switching from
washed coal to unwashed coal.

(i) Appropriate Technology solutions shall be applied to optimise water consumption for
Ash management;
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(ii1) The segregation of ash may be done at the Electro-Static Precipitator stage, if required,
based on site specific conditions, to ensure maximum utilization of fly ash;

(iv) Subject to 2(i) above, the thermal power plants to dispose flyash in abandoned or
working mines (to be facilitated by mine owner) with environmental safeguards.

3) Transportation:

(i)  Coal transportation may be undertaken by covered Railway wagon (railway wagons
covered by tarpaulin or other means) and/or covered conveyer beyond the mine area.
However, till such time enabling Rail transport/conveyer infrastructure is not
available, road transportation may be undertaken in trucks, covered by tarpaulin or
other means,

(i) It shall be ensured by the thermal power plant that

a.  Rail siding facility or conveyor facility is set up at or near the power plant, for
transportation by rail or conveyor; and

b.  If transportation by rail or conveyor facility is not available, ensure that the coal is
transported out from the Delivery Point of the respective mine in covered trucks
(by tarpaulin or other means), or any mechanized closed trucks by road.

(4) This shall also be deemed to be additional conditions of the relevant Environmental Clearances for
respective projects for financial year 2020-21 and onwards. The existing Environmental
Clearances shall stand modified so as to make the above conditions operative for relevant sectors.
The Consent to Operate shall be issued by respective State Pollution Control Boards accordingly.”

[F.No.13014/01/2020-IA.I(T)]
GEETA MENON, Jt. Secy.

Note:-The principal rules were published in the Gazette of India vide number S.0. 844(E), dated the
19th November,1986 and subsequently amended vide numbers S.0. 82(E), dated 16th February,
1987, 5.0. 64(E), dated18th January, 1988; G.S.R. 931(E), dated 27th October, 1989 S.0. 23(E),
dated 16th January, 1991; G.S.R. 95(E), dated 12th February, 1992; G.SR329(E), dated
13th March, 1992; GS.R. 562(E), dated 27th May, 1992; G.S.R. 884(E), dated 20th November,
1992; G.S.R. 386(E), dated 22nd April, 1993; G.S.R. 422(E), dated 19th May, 1993; GSR.
801(E), dated 31st December, 1993; G.S.R. 320(E), dated 16th March, 1994; GSR. 560(E),
dated 19th September, 1997, G.S.R. 378(E), dated 30th June, 1998:G.SR. 7(E), dated 22nd
December, 1998; G.S.R. 407(E), dated 31st May, 2001; GSR. 826(E), dated 16th November,
2009; G.SR. 513(E), dated 28th June, 2012; G.S.R. 02(E) dated 2nd January, 2014: S.0. 3305
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S0 ANNEXURE-11

THAT THE BELOW ATTACHED PHOTOGRAPHS DATED 13/10/2025
SUGGESTS THE RESPONDENT NO. 1 IS TRANSPORTING COALS
THROUGH RAILWAYS WITHOUT COVERING WITH TARPAULIN.
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THAT THE BELOW ATTACHED PHOTOGRAPHS DATED 18/10/2025
SUGGESTS THE RESPONDENT NO. 1 IS TRANSPORTING COALS
THROUGH RAILWAYS WITHOUT COVERING WITH TARPAULIN.

mGPSMapC-ﬂ\.m
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Lat 20.947352° Long 85.161035°
gfAarR, 18/10/2025 11:09 AM GMT +05:30

THAT THE BELOW ATTACHED PHOTOGRAPHS DATED 29/10/2025
SUGGESTS THE RESPONDENT NO. 1 IS TRANSPORTING COALS
THROUGH RAILWAYS WITHOUT COVERING WITH TARPAULIN.
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THAT THE BELOW ATTACHED PHOTOGRAPHS DATED 29/10/2025
SUGGESTS THE RESPONDENT NO. 1 IS TRANSPORTING COALS
THROUGH RAILWAYS WITHOUT COVERING WITH TARPAULIN

Talchear, Talchar, Odisha 759700, Incdin
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2025-10-29(Wed) 121 20prvy)
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THAT THE BELOW ATTACHED PHOTOGRAPHS DATED 04/12/2025
SUGGESTS THE RESPONDENT NO. 1 IS TRANSPORTING COALS
THROUGH RAILWAYS WITHOUT COVERING WITH TARPAULIN.
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55 ANNEXURE-12

GUIDELINES FOR ENVIRONMENTAL
MANAGEMENT IN MINERAL STACK YARDS

AND RAILWAY SIDINGS

16™ April -2010

ORISSA

STATE POLLUTION CONTROL BOARD, ORISSA

Paribesh Bhawan, A/118, Nilakanthanagar,Unit-VIlI,
Bhubaneswar — 751 012, INDIA
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GUIDELINES FOR PROCESSING OF CONSENT APPLICATION FOR
MINERAL STACK YARDS AND RAILWAY SIDING

Transportation, storage, loading and unloading of minerals at Stack-yards /
Railway sidings have considerable air pollution potential. These activities have been
brought under consent administration of the Board under RED category as per Board’s
Resolution No. 3369 dt. 16.2.08. Applications for grant of consent to these activities are
to be disposed of by concerned Regional Offices as per the delegated power vide
letter No. 2186 dt. 31.1.08. The Board issued guidelines to regulate stack-yards and
railway siding in April 2008. The Board received certain submissions from various
stakeholders indicating certain ambiguity and operational difficulties in implementing the
guidelines. Thus to further streamline it and to make it implementable, a consultative
meeting with all stakeholders was convened on 31.10.09 and their views were
considered. In order to facilitate timely disposal of applications and to make the
procedure uniform, the following guidelines are issued. These guidelines superceed the
guidelines issued in April 2008 vide Board’s letter no.9718 Dt. 24/04/08 and the
additional guidelines issued vide Board’s letter no.17924 Dt. 29/10/09

1. DEFINITION:

i) Stack-yard : Stack-yard means mineral stack yard over an area,
which is used to receive, store either for a short period or long period,
load / unload and dispatch minerals from the site and requires a
trading license under Orissa Mineral (Prevention of Theft, Smuggling
and lllegal Mining and Regulation of Possession, Storage, Trading

and Transportation) Rules 2007.

ii) Railway-siding : A railway-siding is a place/ area which is used to
receive, temporarily store and load / unload material in the rakes and

dispatch materials.

iii) Cluster of stack-yards : A cluster of stack-yards means a group of
stack-yards having at least one common boundary, who enter into an
agreement among them to remain collectively responsible to maintain

the pollution control system while operating the stack-yards.
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APPLICABILITY:

i)

ii)

Vi)

The railway-sidings ,stack-yards and clusters of stack-yards of
minerals, which are already established and operating prior to the
date of Board’s Resolution i.e 16.2.08 are required to only obtain

consent to operate from the Board.

Railway-sidings ,stack-yards and clusters of stack-yards, which are
established after the date of Board’s Resolution i.e 16.2.08 or, to
be established thereafter are required to obtain consent to establish

first and then consent to operate from the Board.

For cluster of stack-yards the proponent will apply separately
depositing prescribed fee for each stack-yard and submit all the
application in a single bunch along with original agreement and
undertaking that, they will remain collectively liable for complying to
the conditions stipulated by Board. Violation of any condition by any
one member of the cluster of stack-yards shall be treated as a

violation.

Mineral stack-yard or railway-siding located inside the premises of
industry / mines which are already covered under consent

administration will not require separate consent.

The consent granted under section 25 of Water (Prevention & Control
of Pollution) Act. 1974 and section 21 of Air (Prevention & Control of
Pollution) Act. 1981 shall be subject to Trade License issued under
Orissa Mineral (Prevention of Theft, Smuggling and lllegal Mining and
Regulation of Possession, Storage, Trading and Transportation)
Rules 2007.

The applicant can make application for consent to operate for a
minimum period of one year; however the validity of consent shall be

co-terminus with the financial year.

APPLICATION FORM

The applicant shall apply for consent to establish and consent to operate (as

applicable) in the prescribed form of the Board alongwith additional information in

the format as per Annexure-l.
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SITING CONSIDERATIONS (MINERAL STACK-YARD) :

Consent to Establish applications for mineral stack-yards shall be considered on

the basis of the following site suitability criteria.

i)

ii)

Vi)

The boundary of proposed site shall be at an aerial distance of at least

100 meter from State/National Highway.

The boundary of the proposed site shall be at an aerial distance of at
least 500 meter away from Schools, Colleges, Hospitals, Archeological

monuments, and other sensitive areas.

It shall be ensured that run-off during rain from the proposed site, any
water body, which is used by local people, remains at minimum possible

level.

Location of the stack-yard should be such that there is no public

inconvenience for parking or movement of vehicles.

The applicant for consent to establish shall obtain a NOC from Sarpanch
following a gram sabha if it is proposed in a rural area or obtain NOC from

the concerned ULB in case of urban area.

In case of new cluster the proposed site shall conform to the above

stipulations for siting as a whole.

ENVIRONMENTAL ASSESSMENT

a)

Check list of Environmental Issues :

The following issues shall be taken into consideration for environmental
assessment.

i) Siting of facility and proximity of nearby dwellings.

i) Compatibility of the activities with surrounding land use.

iii) Need for isolating the operational areas or any additional

precautionary measure to be undertaken.

iv) Likelihood of the materials proposed to be handled to create dust
nuisance.

V) Proposed dust control measures.

vi) Storm water management system and disposal practice.

vii) Possibility of discharge to nearby water bodies.
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Bunding of storage area and its appropriateness.

Impact on nearby residents, beyond normal working hours.

Standard conditions (RAILWAY SIDING AND MINERAL STACK
YARDS) :

The following conditions may be imposed for pollution control while

granting consent to establish / consent to operate for railway siding and

mineral stack-yards. These conditions are only indicative and not

exhaustive.

House Keeping:

1.

All entry points, internal roads and loading/unloading areas must
be adequately compacted for movement of heavy vehicles by
using low permeability material and be cleaned regularly to

minimize potential of dust generation and off-site impact.

A boundary wall of at least 3 meter height shall be constructed
along the periphery of the mineral stack-yard to prevent the dust
particles from being air borne and / or getting carried away with

surface run off to nearby water bodies.

The height of material stack within storage areas must be kept
below the height of the boundary wall at all times to prevent the

material from being air borne.

All mineral storage areas containing fines or dusty materials must

be either:
. covered with tarpaulins when not in use, or
. fitted with Water Sprinkling / Dry fog systems.

Green belt of at least one row of trees shall be developed along
the boundary of material storage yard., in case of stack-yards and
railway siding which are located in close proximity to villages and
residential areas, a green belt of adequate width between the

habitation and the stack-yard is recommended.
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Planting of trees all along the connecting road and regular grading
of such road shall be carried out to prevent generation of dust due

to movement of dumpers/trucks.

Adequate care shall be taken to prevent creation of ruts and pot

holes in the connecting roads.

Proper house keeping at the material storage areas, loading &

dispatch areas, service facilities, etc., shall be practiced.

Air Pollution Control:

9.

10.

11.

12.

13.

14.

15.

16.

Dust suppression arrangement shall be provided on approach

road by using water sprinklers / mobile water tanker.

Wheel wash facilities are to be provided to minimize transfer of
mud from unpaved approach roads to main paved and/or public

roads.

At the material storage areas, atomized stationery mist spray of
water or conditioning of material with water shall be practiced to

prevent dust getting air borne during loading/unloading.

Sprinkler systems must be maintained and be kept in a good

operable condition at all times.

Appropriate transfer chutes shall be provided at material
discharge points at material storage areas, loading points etc., to

minimize the discharge height and spread of air borne dust.

Appropriate preventive measures shall be taken for control of fire

hazards at the stack-yard / Railway-Siding handling coal.

Smoke emission from heavy duty vehicle operating in the stack-
yard / Railway-Siding shall conform to the standards prescribed
under the Motor Vehicle Rules, 1989.

Ambient Air Quality inside the premises shall conform to the
National Ambient Air Quality Standard prescribed for industrial

and mixed used area under the Environment Protection Act, 1986.
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Water Pollution Control :

17.

18.

19.

Domestic effluent shall be discharged to soak pit through septic

tank constructed as per BIS specifications.

Garland drain shall provided along the boundary wall at the
appropriate places depending upon the slope of the area, inside
the mineral stack-yard. Provision shall be made for collection of
wash water from the garland drain and the water, so collected
shall be treated in a sedimentation tank for further use inside the
premises for green belt or water sprinkling etc. In case of a
cluster, a common facility shall be developed, operated and

maintained by the cluster operators.

In case the wastewater contains any substance which is harmful
to the environment, the same shall be treated to remove the

substance so as to meet the prescribed norms.

Good Operating Practice:

20.

21.

22.

23.

Speed limit of dumpers/trucks inside the premises shall not

exceed 10 kmph.

Occupiers of the stack-yard / Railway siding shall ensure that
vehicles used have valid “Pollution Under Control (PUC)”

certificate.

During transportation of material by trucks / tippers / wagons
through public roads, the vehicles shall be properly covered with

tarpaulin sheets.

Provisions of the E(P) Act, 1986 and the relevant rules framed
thereunder, shall be applicable where necessary.

The concerned Regional Officer may stipulate site
specific additional conditions, if he feels so, after assessing
ground reality and local conditions.

Annual Return :

Every operating mineral stack-yards and Railway sidings shall submit an

annual return to concerned Regional Office in the prescribed format as

per Annexure — Il by 31%' May every year incorporating the quantities

and types of materials handled during the preceding financial year (i.e. 1%

April to 31%' March). Stack-yards in a cluster shall prepare individual

returns and submit those in a single bunch.
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STATE POLLUTION CONTROL BOARD, ORISSA

Paribesh Bhawan, A/118, Nilakanthanagar,Unit-VIlI,

Bhubaneswar — 751 012, INDIA

ADDITIONAL INFORMATION

Mineral Stack yard

Tick appropriate box

1. GENERAL INFORMATION :

1.1

1.2

1.3

Name of the applicant

Father’s/husband’s name
Designation

Mailing Address

e-mail
Telephone No.
Mobile phone No

Fax

Does the activity relate to :

1.3.1 New Yes
1.3.2 Expansion Yes
1.3.3 Existing Yes
SITE DETAILS :

2.1 Area of Mineral Stack-yard /Railway Siding in

B. Railway Siding

v" Encl : Patta and/or other relevant land document.

No.
No.
No.

Sq.m/Sq.ft/Acre.

2.2 Site Plot and Village

Address Khata no

Tehsil

District

v' Enclose a revenue site map

Page 1 of 4




3.

2.3

24

2.5

2.6

2.7

3.1

Name of the person/ company
(owner of the company)

64

Distance from the following features ( Within 500 m radius.)

Features

Distance

Details

Human settlement /

villages

Schools / Colleges

National/state highway

Hospitals

Rivers / Streams / Ponds

Other sensitive area

v Indicate these feature in the site map :

Length of approach road from nearest Highway (NH/SH) / Railway

connectivity / port :

Category of approach road to be used for transportation :

Name of the villages through which approach road from NH/SH passes
ACTIVITY DETAILS :

Type of material to be handled :

Sl. Type of material Qty. per year. Maximum storage

No. quantity at any point of
time

1.

2.

3.

4.

Page 2 of 4
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3.2 Mode of transport :
Incoming mode By truck/Tipper
By rake,
By tractor
Any other means.
Outgoing mode By truck
By rake,
By tractor
Any other means.
3.3 Manner of loading / unloading :
3.3.1 Manual Loading :
v" Maximum daily receipt of material :
v' Maximum daily dispatch of material :
v Nos of people to be engaged for loading/unloading :
3.3.2 Mechanized loading / unloading :
Type of machines Nos. Capacity
Loader, Dumper
Stacker reclaimer
ENVIRONMENTAL MANAGEMENT PLAN :
Sl Environmental issues * Already practiced if Proposed
No. applicable
01. Air pollution
(fugitive dust emission)
02. Water Pollution
(Run off Water Management)
04. Plantation
05. Others

[* As applicable]

Page 3 of 4
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CHECK LIST FOR DOCUMENTS

1. | Revenue site map indicating all features.

2. | Patta/ Lease deed/ Agreement/ and other relevant land documents if any in
support of proof of ownership.

3. | NOC from the local bodies

4. | Permission from Railway authority for railway siding.

Verification : The data and information given in this form are true to the
best of my knowledge and belief.

Date : Signature of Applicant*
With full name & address
Place :

[* Owner or occupier]

Given under the seal of organization
onbehalf of whom the applicant is signing

Page 4 of 4
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ANNUAL RETURN

Name of the unit

Address

Telephone No

E-mail

Consent order No.

Annual Return for the year ending 31%' March:

Consent valid upto :

Months

Type of material *

Opening
stock
(MT)

Receipt

Dispatch

Closing
stock

Remark

April

May

June

July

August

September

October

November

December

January

February

March

Attach separate sheet for additional material.

Date

Place :

SIGNATURE*

DESIGNATION

[ * Owner or occupier ]
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VAKALATNAMA
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, EASTERN

ZONE BENCH, KOLKATA
Original Application No. of 2025

In re:
RAJ KISHORE SAHOO APPLICANT
Versus
MAHANADI COALFIELDS LIMITED AND OTHERS RESPONDENTS
KNOW ALL to whom these present shall come I, Sri Raj Kishore Sahoo, S/o- Late Ratnakar Sahoo, aged
about 50 years, At/Po- Ghanta Pada, Talcher, Dist- Angul, Pin- 759103. That I am the Applicant in the
above mentioned case , do hereby appoint (herein after called the advocate/s) to be my/our Advocate in the
above noted case authorized him :-Sankar Prasad Pani, Advocates, Plot No 2132/4814 B, Nageswartangi,
Bhubaneswar, 751002, Mob-10.9437279278, Email- sankarprasadpani@gmail.com Enrollment no. 0-785/07
and Ashutosh Padhy, Enrollment no. O-1018/23.
To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may
be tried or heard and also in the appellate Court including High Court subject to payment of fees separately
for each Court by me/ us. To sign, file verify and present pleadings, appeals cross objections or petitions for
execution review, revision, withdrawal, compromise or other petitions or affidavits or other documents as
may be deemed necessary or proper for the prosecution of the said case in all its stages. To file and take
back documents to admit and/or deny the documents of opposite party.
To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise
touching or in any manner relating to the said case. To take execution proceedings. The deposit, draw and
receive money, cheques, cash and grant receipts thereof and to do all other acts and things which may be
necessary to be done for the progress and in the course of the prosecution of the said case. To appoint and
instruct any other Legal Practioner, authorizing him to exercise the power and authority hereby conferred
upon the Advocate whenever he may think it to do so and to sign the Power of Attorney on our behalf.
And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his
substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes.
And I/We undertake that I/ we or my /our duly authorized agent would appear in the Court on all hearings
and will inform the Advocates for appearance when the case is called.
And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of
the said case, The adjournment costs whenever ordered by the Court shall be of the Advocate, which he shall
receive and retain himself.
And I /we the undersigned do hereby agree that in the cvent of the whole or part of the fec agreed by mc/us
to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
said case until the same is paid up. The fee settled is only for the above case and above Court. I/'We hereby
agree that once the fee is paid. I fwe will not be entitled for the refund of the same in any case whatsoever. If
the case lasts for more than three years, the advocate shall be entitled for additional fee equivalent to half of
the agreed fee for every addition three years or part thereof.
IN WITNESS WHEREOF I/We do hereunto set my /our hand to these presents the contents of which have
been understood by me/us on this _“ v day of Dttenny en 2025,
Accepted subject to the terms of fees.

%& S , ey e SO

Advocate Client






